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CEN TRAL ATMINISTRATIVE TRIBUNAL F RIN CIP nt~B N CH

04 No.2751/97

New Delhi: this the 3rd Jgne, 1998,
HON *BLE MR, 5. Re ADIGE, VICE cHAT A1 aN (A}

HON 'BLE MR, T.N.BHAT, MEMB er(3)

shri S, c,Bhatia,

g/o shri G.C.Bhatia,
Ro c-18, Soami Nagar,

New Delhi "'017 ..-Dpplicant.

(By adwcate: Shri B.S.Chamya)
Versus
1. Union of India, . -
Ministry of Information & Broadcasting,

c0I, Shastri Bhavan,
New Delhi through its secretaryo.

9, The -director General,

ALl In dia Radio, pkashvani Bhavan,
parliament Street,
N‘BU ‘Delhie

7. The Pay & Accounts Officer (13Ln)
Ministry of Information & Broadcasting,
AGCR Building, IP Fstata,

“New Delhi =02

4, The Station Director,
all India Radio,
Gorakhpur(UP)
( By Adwcate: shri S.Mohd. ATif)

o' RaE (0.RAL)

. HON 'BL E M Ry Sa Re ADIGE, VICE CHATRIAN(A) .

Heard both sides.

2 From the pleadings and submissions made

it trenspires that spplicent was not present on duty

during different spells betueen 23,3.52 and

2.10,92uhich have to be classified in accordance
with rules and instructions and necessary O rders
have to be passed to enable aspplicant to get his

adnissibile and legitimate dues for each of these

-Sp,ells. It sppears that this matter has been

under correspondsnce between different respondents

since long, and it is Respondent No.4 (station
s
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girector, AIRs Go pakhpur) who {s required to pass

_the necessary orders in this regarde

3. e d15pose of this 0A with 2 direction “to
Respon dent No.4(Station pirector, RIR Go rakhp ur)

to pass the necessary orders in detail, in r‘egard
to each of thess spells,in écoordanca with

rules and jnstructions under intimation to the
appli'cant uithin 30 day s'of‘ the reéeipt of &

copy of ghis order,upon \qhich RBSpohdmtS Noe2

and 3uwill release to him his legitimate dues

in regard to the aforesaid spells within 2 wesks
from the date of receipt of thé orders of Respon dent

NO. 40 .

4, IF any girevence still survives, it will be
open to the applicant to agltate the same through
appropriste ongmal p 0 ceedings in accordance Wi th
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